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C&NmAL ADMINIS'IRATIVE 'DtIBUNAL 
ALIAHABAD 8.iNQI 

ALIA HA BAD 

}_ 

Open Coyrt 

Original ~plication No, 339 of 199§ 

Allahabad thi• the 19th day of Jtnu•rv• 2001 

Hon'ble Mr,S,K.I, Haq?ie Mflllher(J) 

Pre1nwati, widow of Late R•m Nareeh, aged about 52 
years, resident of ll•ilway Quarter No. 596-?(Tppe,II), -

Apelicant 

By Advocate Shri s.s. Shaxata 

1. 

Veraua 

Th• Union of India owning and representing 
Northern Railway, Notice to be aened upon 

the General Manager. )lOrthern Railway, Baroda 

House, Mew Delhi, 

2. The Chief Bridge Engineer. Northern Railway, 
Baroda House, New Delhi. 

3. The Di•1s1onal Railway ~nager, Northern Mil­
way, Na••~ Yusuf Road, Allahabad, 

'· The Deputy Chief Sngineer, Bridge/Line Bridge 
. 

Line Office, Northern Railway. Lajpat Ra;ar • 
New Delhi, 

s. The Senior Civil Bngineer. Br1dges/l.ine, 
Horthem R•ilway, Lajpat Magar, at• D•lhi. 

6. The AaaistAnt Bridge &ngineer, Horthem Rail-
way, All•habacl Re1ponclent1 

By Ad•oc•t• Shri Praah!nt Mathnr 

0 a D • R ( Oral ) ___ _,~-
By Hon'bl• Mr.s.x,1, Naavi. Me!J!b•r (Jl 

The applicant-Pr! awati-widow of lt---pg-2/-
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Late Shri Ram Nareah retained the railway quarter 

allotted to b•r huaband even after hi• death in 

harness on the .o<pectation that it will be regular­

ised in the name of her daughter..Smt.Ch&ndrawati 

who had applied for appointment on compaesioaate 

;roand to look after the applicant bat, respondents 

issued orders as annexure A-1 and annexure A-2 •• 

notice to the applicant to vac•te th• railway quarter 

and recovery of .-.. -. penal rent at the rate of 

b.1592.25 per month. During tha course of ar9lJllMlnts 

learned couneel for the applicant mentions that no 

amount can be recovered frOlll the f•raily pension 

except with the approval of President of India and 

also that the applicant could occupy the quarter 

in question till the matter regardin; appointn!Sl t 

on compassionate 9 round of the ~ughter, 1• f1~lly 

decided. The applicant has also a grievance that 

inspite of her haying llOVed representations, nothing 

hils been done, copy of represenations ,as have been 

referred, are annexure A-7 and Annexure A-8. 

2. Keeping in view the facta and circu•stancea 

of the matter and submiaaions fraa either aide, the 

O.A. is decided with following directiona1 

•ta case the applicant moYes a freah repi:eaentiltion 

within 4 weelcs ~annexing therewith copy of &DAexure-7, 

eame be decided by the reapordeata within 6 weeJca 
thereafter by passing detailed. reasoned and. speaking 
order and till then the impugned order &hall remain 

in abeayance and thereafter subject to order pa•aed 

by the competent authcr i ty as per above direction. 
No order as to costs.• 

M1 tber (J) 
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